
 

   

    

       

   
 

        
      

   

          

 

   
 

  
 

 

   
 
    

             
        

      

           
   

    



   

       
          

          
      

         
       

          
      

           
           

           
              

              
              

             
          

           
         

         

          
          

            
           
             

             
           

        
            

           
          

 

             
              
           

          
             

             
  

 



CP 223, 224, 225 lnju nctio n

-3-
(a)The Agenda (A) and (B) for removal of Mr. Sunil Kewalramani and Mrs.

shalini Kewalramani shall not be placed for approval before the Board of
Directors on the meetings scheduled on 26hl27th June 2017.

(b) Rest of the Agenda concerning normal business of the Company shall be
placed for requisite approval before the Board as per law.

(c) Petitioner No.1 and 2 as Directors shall not interfere in day-to-day affairs
of the Company. Both the said Directors shall cooperate with other
Directors to run the Companies efficiently in the best interest of the
stakeholders.

(d) Both the Petitioners shall therefore 90 with the majority view of other
Directors if the view is in the welfare of the business of the Company.

6. The Petitioner is directed to serve the Petition earliest possible to the
Respondents, however, a copy is handed over to the Learned Counsel of the
Respondents in the Court. Thereafter on receiving the Petition the
Respondents shall file the reply within 3 weeks'time and rejoinder, if any,
thereafter within 1 week! time. This schedule is duly intimated to both the
sides. Let the matter be listed for hearlng on 09-08-2017.

Date:23-06-2017
M.K. SHRAWAT
Member (Judicial)

Lenovo
Typewritten Text
Sd/-




